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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

M.A. No. 120 of 2024 

(In Original Application No. 271 of 2024) 

Sushil Tyagi Applicant(s) 

Versus 

State of Uttarakhand & Ors. Respondent(s) 

AFFIDAVIT IN TERMS OF ORDER DATED 27.05.2025 

I, Mayur Dixit S/o Shri Umesh Chandra Dixit, presently posted as District 

Magistrate, Haridwar, Uttarakhand, the above-named deponent, do hereby 

solemnly affirm and State: 

1. That the deponent is presently posted as District Magistrate, Haridwar, 

2. That on 27.05.2025, during the course of hearing in the present matter, 
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action in accordance with law on finding of environmental violations 

by the Brick Kiln in question and consequent inconvenience and delay 

caused in remediation of environmental damage caused and also 

resolution of substantial environmental questions involved, we impose 

costs of Rs. 10,000/- each on the District Magistrate, Haridwar and 

Regional Officer, UKPCB, Haridwar. The costs be deposited with 

NGT Bar Association, Principal Bench, New Delhi within one month, 

failing which the Secretary, NGT Bar Association, Principal Bench, 

New Delhi be entitled to file execution application before this 

Tribunal for realization of the costs. 

9. The Joint Committee already constituted by this Tribunal is 

directed to take appropriate preventive, punitive and remedial action 

in accordance with law as directed by this Tribunal and file 

compliance with report one month.”

3. That in the present Original Application No. 271 of 2024, Joint 

Committee comprising of following official was constituted by the order 

dated 21.05.2024 by the Hon’ble Tribunal: 

1) District Magistrate, Haridwar. 

ii) State Pollution Control Board. 

4. That in the present matter i.e. M.A. No. 120 of 2024, the nominated member of the Joint Committee visited the site on 12.06.2025 and 
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Joint Report is being marked and filed as ANNEXURE NO. 1 with this 

compliance affidavit. 

ACTION TAKEN: 

5. That it is evident from the inspection report, M/S Shiv Brick Supply was 

not in operation. Regional Officer, Uttarakhand Pollution Control Board, 

. Roorkee has revoked the Consolidated Consent and Authorization (CCA) 

“issued to the brick kiln vide its order dated 20.06.2025 and directed not to 

Start manufacturing operation without prior Consolidated Consent and 

Authorization (CCA) of the State Pollution Control Board. 

6. That the State Pollution Control Board has already imposed an 

Environmental Compensation of Rs. 10,43,250.00 vide its directions 

dated 12.12.2024 on account of past violation i.e. operation of brick kiln 

without valid Consent to Operate/Authorization of the State Pollution 
Control Board. 

7, That in compliance of order dated 27.05.2025 of the Hon’ble Tribunal, the 

District Magistrate, Haridwar and Regional Officer, UKPCB, Roorkee has 

been submitted the amount of costs of Rs. 10,000 each with NGT Bar 

Association, Principal Bench, New Delhi. 

8. That the deponent is a responsible Government servant having the highest 

DEPONENT 
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VERIFICATION 

I, the above named deponent, do hereby verify that the contents of Para - | to 

Para - 8 of above affidavit are true and correct to the best of my knowledge and 

belief and nothing material has been concealed therefrom. 

Verified at Y AR DW PR, on this 40 day of June, 2025. 

DEPONENT 

SURENE 

POTARY, | 
a NEED ae we bee 1 LAUER r 
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A Woullodlo ERI M.A. No. 120/2024 (in Original Application No 271 of 

2024) ela curf) ey Gareavs wey va ar Y afer amder fia 27.05.2005 F 
ours 4 agar we) al PQerr area | 

ee 

HO Woulloclo ERT M.A. No. 120/2024 (in Original Application No 271 of 2024 ) 

aia carl TM verry weT va ora Y aie 27.05.2025 aw frraforftaey fre ay 
fata fed me) &- 

8. Even though the District Magistrate and Regional Officer, UKPCB will 

be liable to penal/disciplinary action for inaction/negligence on their part, 
yet taking a lenient view we refrain from passing any order for taking of 

penal/disciplinary action against them but in view of their failure to take 
appropriate preventive, punitive and remedial action in accordance with 

law on finding of environmental violations by the Brick Kiln in question 
and consequent inconvenience and delay caused in remediation of 

environmental damage caused and also resolution of substantial 
environmental questions involved, we impose costs of Rs. 10,000/- each on 
the District Magistrate, Haridwar and Regional Officer, UKPCB. 

Haridwar. The costs be deposited with NGT Bar Association, Principal 
Bench, New Delhi within one month, failing which the Secretary, NGT Bar 
Association, Principal Bench, New Delhi be entitled to file execution 
application before this Tribunal for realization of the costs. 

9. The Joint Committee already constituted by this Tribunal is directed to 
take appropriate preventive, punitive and remedial action in accordance 

with law as directed by this Tribunal and file compliance with report one 
month,”

oe ae esereeceeeereoeee 
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Taare vel, Tera, Tevla—wean, feren—ekane ar wert flaror fare 

Tar | fer amen fretaq e:—

1. 40 fa fam wong, ma-feor oot, Tera, devilt—wed, 

foren—eRer 4 wnt 21 

2. ¥c Heel oy ye aoa 4 uaa x1 $e Hcl Wah H ATR Ale 
W-2024 G gc Heel Mares F sel V1 fet GS As ge Acer Wares 4 
Tel WaT Tat | (MerAH—1) | 

3. Ho fia fae aeneg at wey ven faa ats O ue (Igy frat va 
Praia) afar—1974 at on-25 dat ag (age frat vd fraam) 
afetyaq—1981 Hl §t-21 a aeqtd Consolidated Consent and 

Authorization (CCA) Wat of Ta 8, forqeHt deat srafey feat 31.03.2027 

Th 8) MearmTH—2) | 

4. Ho fra ftw wang al vet freenca Ent feaie 17.10.1998 SI Certificate 
of Permanent Registration frta fear war e, foraal fede oft vert 
PICMIAT, VARS Uo ant fea 29.12.2004 at feta al at 2] 

(aettH—3) | 

5. Ho Pra foo wars of fier Va alten, eRer eer aaa us feaiw 15. 
10.1998 ERI gc Aeer waft ot oq araafer TAT oa ort feta fea 

Ta 8 | (aerrH—4) | 

6. 40 fra flo wong of fen darad/aa cared, efter ert yoy Wo-25 
(FaH—-101) @ aertt FW 2004-05 &g gc Heer Hl aaa feta DH wh 2] 
(AetTh—5) | 

7. Ho fd fre Weng ERI Gerrars veNTT faa até S years ae ah_2005 4 
fete 01.04.2005 8 fears 31.12.2005 ae Ta (Te aR vd fraau) 
aneraA-1974 St R25 Ta aTy ee far wd feta) 
sfafar—1981 Sf ORH21 o ata Wael weaft ura a mth 

(aera) | 

8. Ho fia fre ueng at ge Patt 4 sgar fied BH gag eq form ee 
TAR THT Hemi UIE, WEAGR (Ga Wee) S fSatH 07122018 aI 
arava eaten wer 81 (dermtH-7) | 

= 
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9. HO VAoullodlo art fama weer } epy—eery oy area anda Bar ATA 
¥ Ho Ra foe wong, ma-fate wert, wera, aeviter—meat 

frct-eRER 8 VaRras ye Peay as, asta arafaa, weal ann va 
forte 12.06.2025 aI frfettag yea ae weft oft 

i, Re Meer Maer Ug fore Gerad Rare Y sragern opal wa 
i, ¥c AEG VE BW Gl d area A fore vera aed, eRan a 

TAM Tal | 

iii, «ge PAT A wae yw S ya tg ose yo We A 

iv. gc Fee UR A ge anfe Aaa eg onaeam aad wa aha 

Foren warms Say Ent ada H wel far oT wer 2) xe weer warae 
ERI Feri 24.01.2025 ot ata wratea, veRrErs weer Pa ae A 
AR wa we Brana wert a ar @| MRL ge Her Harem ERT asta 

11. Ho fra fre Weng an Sq wg & gfera ves yew Peawy 

12.40 fra fle weg 3 flee gt A wea var Pa ay a aif 
Consolidated Consent and Authorization (CCA) Wet fed feat Gare for’
UI WR GO 10,43,250/- (eo ca are date ear a a Tant Ara) a 

rateeote enteral omatfttr a rel 2) (eerre—11) 

- 
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ortarel—

1. AO Vtoutoclo ert ua seer fate 27.05.2025 & Hest A forenferere, 
BRER ERI GO 10,000/—vt asta afer, garngee wg frat at, 

weal FRI BO 10,000/—Ht Cost Bt vo sho do ar vakiesrd, ag 

fool ¥ oat ae fear mar 8 

2. VarTaS MENT Maa ae, deta wales, weal ena to Pra fw wend 
1 Get (qT Pa ud Peam) ofOer—1974 a err—25 eM ay 
(agar far yt fram) aftertos1 A er—21 fs ania Pata 
Consolidated Consent and Authorization (CCA) T= Ao- 

UKPCB/ROR/Con/S-194/2024/295 fe4ie 27.05.2024 al fae ay far aay 

BI Ho Pra fie wang & ware a freq fier rar 8 fh de wee HT 
Wale Weg WGN faa ar O ated Consolidated Consent and 

Authorization (CCA) SIRT fora feat werft 4 foot wa | (Rerre-9) | 
3. ho fra fle wor & fame yf ¥ aca yaa Paar até @ ifr wea 

Uiey fa feat Ware fod GA oR Go 10,43,250 /—(mo ea ore daca 
caR et Mt cae a) MH vafawha afage ait a oat 3) 
(Mei5—10) | 

SRIGATAR Fey grea He S| 

aaa afrent wy ; 
TaNTATS TENT fas arg WSO | 

SP | 

Page 4 of 4 
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Photographs of M/S Shiv Brick Supply, Tikola Kala, Haridwar (Date: 12.06.2025) 
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=. REGIONAL OFFICE 

Irrigation Design Building Campus, Roorkee-247667 (Distt- Haridwar) ee 

UKPCB/ROR/Con/S-194/2024/ Date:4 7 .05.2024 
Registered Post 

To, ‘
M/s Shiv Brick Supply 
Vill-Tikola Kalan, 
Pargana, Manglour, 
Roorkee, Distt- Haridwar. 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA 
(Consolidated Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/) under 
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974” and under Section- 
21 of the “Air (Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule- 
6” of the “Hazardous Waste (Management, Handling and Transboundary Movement) Rules, 
2016” notified under “Environment (Protection) Act, 1986” as applicable (to be referred 
hereinafter as Water Act, Air Act and HW Rules respectively). 

CAF ID - 5335 

CCA (Renewal) 
Date-24.10.2019 

CCA is hereby granted to M/s Shiv Brick Supply located at Vill-Tikola Kalan, Pargana, 
Manglour, Roorkee, Distt- Haridwar. subject to the provisions of the Water Act, Air Act and 
HW Rules and the orders that may be made further and subject to following terms and conditions :- 

i This CCA is granted for a period up to 31.03.2027 and valid for manufacturing of following 
“products with Capital Investment/Net Assets Values Rs 24.21 Lacs. 

Last CCA Quantity CCA Renewal 

Quantity Quantity 
(Per Day) (Per Day) 

2. Specific Conditions under Water Act: 
(i) The daily quantity of effluent discharge (KLD):- 

(ii) Trade Effluent Treatment and Disposal: Nil. 
(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic 

Tank/ Soak pit is required with reference to influent quantity and quality. 
3. Conditions under Air Act:- 

(i) The applicant shall use following fuel and install a comprehensive control system consisting 
of control equipment as is required with reference to generation of emissions and operate 
and maintain the same continuously so as to achieve the level of pollutants to the following 
standards : 

Stack 

attached 

with 

Application ID-163631 

Emission 

Control 

Equipment 

Emission 

standards 

not to exceed 
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ee 
Comme Residential Area Standards for Noise rcial Area 

Day 

me om a eo a i. 40 | Oe cuits 
Day time; from 6.00 a.m. to 10,00 p.m., Night time: from 10.00 p.m. to 6,00 a.m. 

4. Conditions under HW Rules:- os 

(i) The Occupier of M/s Shiv Brick Supply is hereby grated an authorization to operate a 

we facility for collection and storage of Hazardous wastes. ae ' . . *a¢ ‘ j of (ii) The authorization is granted to operate a facility for generation, collection and storage 
hazardous wastes within factory premises for following category of wastes. 

(iii) The authorization shall be in force for a period up to 31.03.2027 i bs 
(iv) The authorization is subject to the conditions stated below and the conditions as may 

specified in the rules for the time being in force under Environment (Protection) Act, 1986. 

Category Quantity of Waste for which 
(Schedule-I & Schedule-II) | authorization is being issued (MTA) Disposal 

Terms and conditions of authorization: 

(i) The authorization shall comply with the provisions of the Environment (Protection) Act, 
1986, and the rules made thereunder. 

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer 
authorized by the SPCB/PCC. 

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous 
wastes without obtaining prior permission of the SPCB/PCC. 

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in 
the application by the person authorized shall constitute a breach of his authorization. 

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close 
down the facility. 

(vi) An application for the renewal of an authorization shall be made as laid down under these 
rules. 

(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB. 
| 5: Compulsory documents to be submitted by the Industry/Unit:- 

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules 
and Third Party Audit Report. 

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986. 
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage 

Area. 

6. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA. 
A Competent Authority reserves the right to change/modify/add any time any condition of this 

CCA. 

8. Unit has to comply with the other general conditions as annexed herewith. Non compliance 
of any provision of this CCA and provisions of the Water Act, Air Act and HW Rules will 
results in legal action under the aforesaid Acts and Rules. 

Specific Conditions: 
|, In case Unit is using ground water than unit has to obtain NOC from central Ground water Authority for 

abstraction of ground water for which unit may refer web site http://egwa-noc -gov.in 
2. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per 

requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by 
the Board’s staff. The chimney/stack attached to various sources of emission shall be designated by numbers 
such as $-1, S-2 etc. and these shall be painted/ displayed to facilitate identification. 

3. The industry shall ensure interlocking of air pollution control devices and production processes. 
4. Solid wastes generated from the industry have to be disposed in manner so that contamination of surface water 

bodies/ground water/soil etc. does not take place. 
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The industry shall take adequate measures to control of noise from its own source so as to comply with the 

standards as may be applicable. ; The applicant shall develop three rows of green belt on the premises with plant species as suggested by the 

Central Pollution Control Board. 
The industry shall ensure all safety measures and shall undertake periodical assessment by the competent 

authority. The unit shall strictly comply with the provision of The Public Liability Insurance Act. 1991 as amended and 
Rules made there under there under and shall submit copies of Insurance Policies (if any) to the Board Offices 

regularly. 
Unit shall ensure to comply the notification of state Government vide No. 1822/VII- 

Dated 28.10.2021 regarding the Uttarakhand state mining Policy 2021. 

A-1/2021/80-8/16 10. Unit Shall ensure to comply the Notification of MoEF & Climate change (Government of India) on dated 

22.02.2022 Under EP Act 1986. 11. The Consent is Valid under the Final decision of Hon’ble High Court & Hon’ble NGT in matter of OA 

No. 783/2022 Ajay Kumar Vs Uttarakhand Pollution Control Board & Others. 12. Unit shall ensure to obtain the Validation certificate from Central Building Research Institue or 

authorized organization regarding conversion to induce draft zig zag Technology & Submit it to this 

office within three Months. 13. All the moving areas around the main Brick kiln shall be paved with the bricks to minimize the fugitive 

dust/emission from the brick kilns operations. 14. The occupier shall ensure that fine dust not to accumulate all around the Brick Kiln. 15. The unit shall submit stack emission monitoring report from MoEF & CC recognized laboratory to the Board’s 

offices, within two month. 16. The unit shall strictly comply with provisions of water Act, Air Act & E (P) Act and Rules/Notifications made 9. 

thereunder. 

General Conditions: . The applicant shall get the sample of treated effluent/emissions/hazardous wastes/leachate analyzed at least 

once in a three month/six months/one year from the laboratory recognized by the CPCB/UEPPCB/NABL 
/MoEF and conforms to the limits stipulated. Test report shall be communicated to the UEPPCB. 
The applicant shall however, not without the prior consent of the Board bring into use any new or altered 

outlet for the discharge of effluent or gases emission or sewage waste from the unit. 

Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant 
shall provide discharge measurement equipment at final disposal point. 
The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated 
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not 
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 

shall be initiated against the applicant. 
The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof. 
The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air Pollution Control 

equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures. 
The industry shall provide “Inspection Book” at the time of inspection to the Board’s officials. 
Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 
occur in excess of standards laid down, such information shall be reported to the Board’s offices and all other 
concerned offices. In case of failure of pollution control equipment, the production process connected to it 

shall be stopped with immediate effect. 
The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 

only. 10.In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it 

shall be imperative to stop production in the industry with immediate effect and such information shall be 
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eh OC £ 
12, The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be 

necessary, 
13. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without 

obtaining prior permission of the Board. s ; : me? 

person authorized shall constitute a breach of his authorization. he facittt 
15. It is the duty of the authorized person to take prior permission of the Board to close down the facility, 
16. The authorization is valid for temporary storage of Hazardous Waste within premises only, adie 
17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals 

being used in the plant as well as air emission and waste generated within premises is displayed on Display 
Board of size 6x4 feet out side the main factory gate within premises. ae 

18. It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for 
treatment, storage and disposal of hazardous waste, ; 

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on 
or before the 30” day of June following to the financial year to which that return relates. 

20, 1n case of any accident, complete details shall be submitted to this Board as required under H.W. Rules. 
21, 1n no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage 

must also be safely collected and stored. 
22, Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and 

chemical analysis of hazardous waste sample and report to the Board. 
23, Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed 

with R.C.C. or such material which does not react with the waste contained in it. 

24, The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall 
be displayed at appropriate position both in Hindi and English. 

25, The industry will store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious 
floor under covered shed, Hazardous waste if required shall be sold only to Registered Recyclers/Re- 
processors, 

26,1n case of any transportation of hazardous waste, the details in Form-10 of the Hazardous Rules shall be 
submitted to the Board. 

Regional Officer 
Letter No. : UKPCB/ROR/Con/S-194/2024/ Date: 05.2024 

Copy to: Member Secretary, Uttarakhand Pollution Control Board, Dehradun for kind 

Regional Officer 
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Annexure - 3

GOVERNMENT OF UTTRANCHAL Oo $asute sy 
DIRECTORATE OF INDUSTRIES 9) 

Cc ERTIFICATE OF PERMANENT REGISTRATIO } 
FOR OFFICE USE ONLY vistichty ih aver 

a 
eg rere 

faor zat Ba 

Block Code District Code (1 |[3 | State Code[0 | 

require an Industrial License., 1. License Yes - 1, No - 2 [| 
( No Industrial License is required for items listed in schedule II of the licencing notification 

dated 25-7-1991 if the Unit employes as than 10/20 workers with/without power ) 

6. 

Investment in plant and machinery (S. No 13 & Appendix - B) 

Permanent Registration No. (> |e IES I Ibe] [2] PL [4 |e. (é |[z_]e? [Ty ]o8 

General Manager 
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Annexure -4

ee eg EE 6. O00 eee car was collet ——a et ee SE AE AE GS it aR eon eee ot ee ——eer ee 

FAM aA Voor aap 2 ta hat Tre Pas utars ayo yrare 
PAIR Gs oft vides fee Paar asker ARTa SSH PRAT BPTETT 

BIge fleet a} Te arn Pesta pal Gea; Mate asta wed 

Pat APPLE A Rea Ay a TE Sav gee} iggg- 

Wize G GUY afew A soo dee as AS aq span Rea aA 

21 ae eta og ccc clash ciiter a Pay] nay 2 4a: 

Ri eT A RS Pera fae acid at fe cqecy ap kata A 

fans Sark ahrapey 

Paul we rp OSs 
2TIT IT | 
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//Typed Copy// 

Hratey fore Se aifkrory, 
BREN | 

Tam Gea—451 /98 feqih— 15-10-98 

saroted WAT TA 

wars fear ora & fe Aad fra fle werd, vio axfara HAR 
UA ait tors fg, Part, wees, ceitc—wed, ferel-eRE oT 
ge Hee wT fe wa-Raten wel, GTA Ale, deelcei—weahy, 

feret-8RER 4 Rea 2] ga yee S ya @ ufsaq FH 1000 Alex 
qd Sex, alert F 500 Arex ae as aH art Rea al F) Ve aa 

weal vedl ata A afta set fear ware) a: se aa 4 Ae fra 
fle Wag GI kc Heel HIM oq Ueda at ond F| 
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fren QUTgE Se WATT. 7. toed - 
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Annexure - 6

SD SO TIUIUE) UULG UU BUgsop UT UGUUI poi olU) vi DIT aNC 
———

= UTTARANCHALENVIROMENT PROTECTION AND POLLUTION CONTROL BOAR) 
| 
| 

| ats oF ay <A er dda walay : We, wha wifi ateatau, Aw My, Aewrqt—ot 
UEPPCB Regional Office : C-6, Shanti Shoping Complex, Nehru Nagar, Dehradun - 01 

| uate: Bea / aay / BW / Taslsie—-369 / 05 /.644, Fe75: 2¢.05.05 
Var 4, 

No fra fae ters, 
Paral wal, wear, BRE | 

fsa: wa (es fara wd faa) aff 1974 OY ORI-25/26 sik Sah 
gata what 1978 d aria Ra via wa vote fren ed 

Sua avy sae va yea fetin 04.01.05 Vad sift Yat fet 05.05.05 

ar vet @) mod wea antes va a ga orafaa & Pree few 06.04.05 & 
ope ue Weafl aes Gare SSAA / ARS / UM / TASISIR—-369 / 05 / 

Raiaeemgrts 8) omer em Prafetaa fagel we anaes erdae, Ge ed 
fears UT YET S| 
i- weaf® af cen fra fagotto oer V orem fear arr yfiad we cen 

ca ofa wet & Pree a ord & fond fH anes ena da wens yoo TH 
we Br GT Ue | | 

4— Ue Ueafa Haag ara soars w PART vy AT s| silenfre vorae foe oN 
Rafe 4 fra 4 fear ore | 

5— pyar waiftd wy soe wien waa a ward) Ware aa area 

ara a forni fe wade a fear as ent PeiRa aMat @ syqeu 
eT | 

6- Sfat ray H gentoo, @e fon fH arcraeer H yee er cen wafa omen Be 
ORR Fey AGF | 

Head Off. : Paryavaran Bh _ a, tenga (smiaa) GF : 0135—2668922, ae : 2668092, ¢—Ya uapcb_ua@yahoo.co.in 
ewan, E-415, Nehru Colony, Dehradun - 248 001 (Uttaranchal) Ph. : 0135-2668922, Fax : 7€68092 mall: uapcb_va@yanion-cs 
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7- ayy say saya 1977 N aif Mra cer yet Th 

Ee VTS Bort vg mal B ape Wien ee TONY 
aqeuy GUIs epei«! J} 

TT HY UG A DH Bar BV aprafera ay fa 

a yfilgad P<! 
rev rena: 

o- —fraaTpETe Tatar AaTeA 30 Rar dp as A TA SI 

amare varg te ar zarr ge Prater ag yfrPeaat feat STS! 

q ufaa afea wae 2 | 
Moar: GIA TUR 

Ay . HLS aa RIC 
gouo vd feaie SERIE Bara stferpry 

sft: wee ufia, varia valor deer vd weNT PAT aS, GIGI SI all 
1967



f 

qare: GVA / a1eansy / W / Vasane—369 / 05 748 V4.4) fertt: 24.05.95 

fasy:—do Pra fRew wend: fale wor, wea, eRaR a Wa ( WET Prada va 
FRareer ) afBfRerr 1974 at eI 25/26 B arerter SoraTe Pree By WEA | 

wet HIT TH BET IT PAT a 

Ranm) ahaa 1974 PR ot war aA Her Tas, H sells eal HIT GX 
& fey caer ones oa 3 Ae a Ao fa haw wend, Rak wer, weal, shar 
a oad oer O Roch ae ved ete, remit /stteifie aera & varia 
eRO/Ta/ ei 3/ aR oe Pe ae oS Ay agama A veefaa WATT siz 
fare wet & ope oe Err afters fear aren 8] 
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7 - 

eapatyes ceerrel Fee 

wenfa ec 

4, aifterar SP, SoraTS GAR, MAT HE A ereanfta ent ae SHAE FT Fret 
. gararad erie i EOAIE SHOR sftrra site afd = ae 

- Praer aH PRATT 
aio ) } | 

. ¥; 1.0 fercitetiex / fe 4 | . 

warm wre uv ekiaa Sara, SQIE ATTA GAT VSS ST AGA VHA HA TH. 
aren eet afew) ag WY vas efi, tea D crear Wa ww Was A 
gia aa oer aac) weafe ater va a Ef worse H sieve oT Ts 

3, ata sure wen eo um oma ogee dda A gfeeye fren ore fen 
gfeed soars Fa AMG S AGE eT | 

27 fet to 3 fea Ht Aeirst 30 fa /cio & aie a a 
_ wal fread, See. 100 fat / cio. 4 alla = zi 
‘4. eR yfpaat @ aha saa, <its wl Bae soue wt gq wae a 

“CaM iit sore wed Saas PART e-W Se TOR Wega 
foo we fe sore as & PuiRa amet ster er | 

56. wa yore PAS WA Ae 9a RA A waa a va A Ao whee 9 
ge fet or ae oa & aot S affe ae eat afer). 

6. ae Same S TY wa TS a Await wel A AD ada Aw 473s a 
2488 SY SU Ge H UMA H arqeq et afer 

7. Yegd we vores ear (Sota at Wea 2b wifes s agers 
Meare fg a feaka feo oa) ge waa soars Pea fas ux 
SATE AG GI QS Aa sti ay | . 

freareny fee af Arad so ey Te ogy yet Sr GS claw Penis fare 
aR SAY Fou 4 Weare wa | cf Pear fas ar Wh efiaar 

Wea ol wife gra wa/ae y Wasaga neat fer per aqard ar | wy et as 
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See ae ee ——

22. wre wy TeAAy BA sta TA SAH HAS we 30 fer Gea TT weTfat 7 
at oRaffa Pao fy S aq af aik/a Pree fed aM # 30 4 
gd, at use aoe Tent & adler eg aded SAT aT | 

23. we Pte gaat wlet art ake aie ga ae & aftrerat a dae! 
WA GH GAT GUTS HWA GAT afer | 

24, Ue Garare Yeo daa a wera } Pato, wos a yarT A aM Wael] 
arg A ag A wert sie oe ses Pao a Paar S dalla Ya Ha! 
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SESS 
eee SS 

J Wh wld py wa wl Cie cgh VE Wa A gh yp hep AAI 6 

Sar 4, | 
—. Xo fra flaw wer, | 

femten Fen, Weal, BRET ‘ i fawz: arg ( TIT Parag wd faa ) afefra 1981 at oR 21 wd eee 

i 

? 

- 

* vit 

0135-2068022, Ha : 2968092, ¥-Aal uapeb ua@yanoe coi 

abee ada wrafay : Weg, wha wih wleadan, Aew sre, seat—o UEPPCB Regional Office : C-6, Shanti Shoping Complex, Nehru Nagar, Dehradun - 04 

aaa: GUANA / areas / WI / Taslae—-369 / 05 / 1045 0) feraien:2-¢ 05.05 
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7, gnud welt a) anfSe a) gs adler aelARlie AY ylatera ace Sel 

fafa ( arqer eater + ache erafer—atart eerehat) eT aT _ 
ua Ua wet d Pete Ra ord &, red A oad are ea EAs Yor Pan 

DY GT Ua | 
8, oT BuHY afar 1977 A aia Preah ar gore ores He Yfsfeat He | 
9. visa sana Ream eg waft Rao aon a tare ga ve Yiead 

fear ory f sais aaa S ore BI 

10. PUATAR veg Ua or waht wear yaad fear ary | 
11. Hee A fol gor at ema fae Y od as B sarafed WaT VA UIT HAT 
ofa 8 | | 

12. Hee & fowsg ay yest walt reraa wre a at Rafa 4 arg weafer Prev 
wast Great | | 

13. Uae TT U Agel @ Gare eg sqafa urea a vw ae A su aiefery 4 
Witt He | 

14, oERaT at or wes Yo ores fen one) saa eel wr oad a wea a Rela 
4 argat da mel Get 01/2005 festa 05.05.05 aw H vet A ae ax A 
ora | 

gt Werf area A sifoa fet yaar ae weafs wl & ee av Ascica 
ToT Be vd ves Paar AS arg(wauer Pare ve fae) afr 1961 aor 
se saiea wear 1987 & arta sorted aia fet h/t wat ¥ ga: flere 
om & fey at vfaa eae oRada aes on aiffer g afar ae & fu afar 
aceite Ns | | 

2573



SeRTae TafaRoy Vey uv vewer friar aly, 
Vie, wif @ruetes, tee wae, eRe Ws, Bewret—248001 

Tas: FRUTARAD / HRA / W/ TasiaiR-369 / 05 /19 4¢, 0) feAig:2-6.05.05 

weafa ares way 

1. Ty sfetay i981 & seria ag aged } wen eq soa 

wehic west srres waa Ao fra flaw wend, ale wor, weal 
BRER of aay daal S weirs F afta wet S oped agisa 4 

1981 ENT 216) 4 deat gad wills afSaq i987 & arenta wore : 
afta fet Aah wat A ys: Re aed fe ot afia Br uRads 

ata attend! 
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daly praleld 
sai yatawor vixarer Va WG Prat avs, 

6, wife wrucay, Wes A, ahtaie WS, Vewrqt—248001 

uate: FEMA / aa / A / TASIIR-369 / 05 /L04€ vy feata: 26 .05.09 

mass Ufeyeic Hex Rrotrara wfc 
(waotov) alae 

(V) Hea AAIRATSS 1: ”
(V1) agers _ ”
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e 

>. 

. nt 
isang Vo orlea Ae A waren Aes ea a Poe genre ar prs A aac Fra 

VS DB Ys aga G 4 fat Ary | | 
2. soe wT wR ga wor UV Yad fear oe fH want det I 
sas Wa H afar sey faeg Yael Vr aey | . 
13. sar Ent as & wtaal aera as V Aa wre Ue BINT fererft arorarr Setet 
sera feel aT anse Ae V ay vars oF aT vofra fod oT | Gay HAT 
srasua Ufeenal ar wifaur fat say | . 
14, sarg U weave woe sere a ag A qaer eh at Ref 4 ae saz 

apn ff sag § veres gent ae for ord cen eet HY GT THT As HT 
oe | 
15, waeawdt/sae ae se weafa area A cen af A fey ary are Wad 
Sety ae or aqme wee O far ore fort A ara ow fea m7 
seat / PSI AIT FA asa FH weal wr aqurers Gaworrs sel a TT wT Reset 4 
amesadt /gorg uy fate wfaast & arta areal et TT | . 
16. woRtat Sha waa wed ofa w aT 216) arta freed 4 fey a aH ca 
yet | 
17, waeawal eR went adeieet eq wea anaed va dM ufoat A AT fear 
aren | ue ater va od weafe anes aH uc ware eA S 30 fea seat Tart AT 
gRrenfta Pett et orataea fa a vd weafad ade var a fata 8 30 fea 
gaat AT Ueet Bt)sraT feat GATT | 
18. aS d afterall & Fee S Ak Var Et ve Mat GRapT GIcte] HXT 

ay arent | 
19. aden ao PMemmd/de a ays wd ver fda wast @ PAT 

afRana aga Wied dat ara ail gaa vo ag wes GY aNd esuce 
eral ert | 
2. sa weafe ares aw wit G 30 fH HG seeR BH VT 

Sexes WEG FRISe HI VALGRATY Gea Hl vp fore wuetel Hel B71 | 
21. 3a weafa ares 4 aifea feel gaat aa aeafa wel & eld By A Gea 
vem ars arg (eur fara wd faa )afafsas 1981 Hl aT 2166) F at saaH 
waaay 1987 & aarta saad afta feet aye wat 4 ya: foo we 
@ fee wt ofa a, ge oRada oe of afta ¢ afed aS & ura aia F| 

AA 3 
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Annexure - 7

Ref, No,, 224 /Sal/DE : s¥teet ,+/Sal/DEAG@/file no, ’...,../Brick Dated 7./14/2018 ' 

Sub: Envi 

ansura, Tehsil - Deoband, District- Saharanpur, (U.P) 

Dear Sir, 

_ Please refer to your application dated 01.05.2018 addressed to the chairnnan, 
_ DEIAA, Saharanpur, U.P. on the subject as above. The matter was considered by the 

District Level Expert Appraisal Committee Saharanpur . a 

The committee noted that an application dated 10.05.2018 was made by the project 
proponent for environmental clearance of Brick earth mining Gata Nos. 242M, 315, 238, aT 
242M, 314 Village- Ransura, Tehsil - Deoband, District- Saharanpur. (1' P) (Leased area 5 

3.559 Ha), M/s Shiv Brick Supply. 

AS presentation was made by the project proponent Mr. Arvind Kumar M/s Mr. 
Arvind Kumar along with their consultant before DEAC. The proponent, through the . - s 3 a - - '_- 2 ° ¢ 

documents suomitted and ine preseniaiion made during meeting has informed to the 

DEAC that:- 

The Environmental Clearance 
242M, 314 Village- Ransura, Tehsil - 

uments submitted 6726.4 cum soil excavation per year is proposed 

is sought for Brick earth Gata Nos. 242M, 315, 238, 

Deoband, District- Saharanpur, (U.P). 

As per Form- 1M & doc 

forin the area-3.5 

i] - aa ieniigdinaanennl | _..__. __ } Cowrdinates:- | 

é(Hectare 3.559 ha 30° $39.41" N | 
“Lease (PA 9417.11 TT 4432.15" E 

won. ce | 
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& 

th of mini , ‘

rent Will be limited lo. AKLD Wi AWwill-be supplied from water tank. 
project dose not ECA Miho peed | The » Projects specified in EIA Notification14209/20068"". 

Regardi . ead i A 
( liance of provisions 

he project proposal falls under category 1(a)- B2 of Gazette No 

141 (EB) dated the 15.01.2016 and EIA Notification, 2006 (as amended). 

rant the Environmental 

tification: No. Bx. : > 

‘. *A, 

Clearance to the project proposal subject to the effective implementation of the following 

general and specific conditions: | ) : ; ae : \ 

A. General condition 
]. 

2. 

The project proponent will,do mining/ digging of brick earth according. to approved 
mines: plan no 2003 dated 01,11.2018. + ; | i . 
Environmental clearance dges ‘uot create or veri 

proposed site/ activity. oy aphesiy? et 
all be undertaken only after permission..from mining ¢ Any mining activity sh 3 

Department/..district administration and written agreement with land owner from 
where earth excavation is proposed. es | 3 ‘
No change is mining technology and scope of working’shall be made without approva 
of Authority. 

Personnel work 
and they shall also be imp 
aspects. . Se The authority reserves the right to revoke the clearance if conditions stipulated are nc 
implemente 4. The authority will also be entitled to impose additional environment; 
conditions or modify the existing ones, if necessary. 
In case of any deviation or alteration in the project proposed from those submitted 

i er the provisions of Envir wit Pe “an: 
and attract action un P Environment (Protection) act,. 1986, 

fy any claim of applicant on the . 

artéd adequate training and information on safety and healt) 1 

‘
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5. Excavated so ryed and should be used for landse: 
il should rer Or landscaping level be pr operly stored in a manner not to increase surrounding SPM 

6. Water sprinkler vilaed, 
| Should be exétciséd durin : 

suppression of fugitive dage' & excavation and storage of soil for 
te Ex alt a a - { > 

aw. : 

9. The excavation work shall be done in day time only. , 
10. Grecn belt shall be developed around the mining site and around the haul road to 

mitigate noise and air pollution 
11. Precautionary measures during soil excavation for conservation and protection of rare 

and endangered flora and fauna found in thestudy-area. 
iiivaeis} De Noise'level shall BE maintained a8 pet Standards for both day and night. 

13. The route map for soil transportation ‘from excavation’plots to works site shouid be 
firmed up necessary permiszion si ‘lI 'be sought from, district administration 

14. Vehicles hired for soil transportation should be in good condition and should have 
pollution check certificate and should conform to applicable air and noise emission 

standers. . ip 
Il be maintained perioglically. _ Approach road wi ; : 

17. Solid waste material vizgutkha rappers. Plastic bags, glasses etc. to be generated 
during project activity will be separately ‘stored in bins and managed as per solid waste 

manageinent rples. | ae | | 
18. Project proponent should maintain daily register for information: of (a) collection cf 

soil clay, (b) manpower& (c) transportation purpose, 
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B. Specific Condition 

The mining will be open- cast type and carried out manually. 
This environment clearance shal] be subject to valid lease in favour of proy 
proponent for the proposed mining proposals. In case, the project proponent docs sm 
have a valid lease. This environmental clearance shall automatically become null and 
void. ; 
The environment clearance will be od-terninus with the mining lease petiod. 
Top soil should be adequately preserved and should be used for landscaping. 
Excavated soil should be properly stored in a manner not to increase surrounding SPM 
level. 

6. Water sprinkler should be esércised during excavation and storage of soil for 
suppression of fugitive dust. 4 ; 

7. Excavated area should be properly reclaimed and ensured that no open bore hole is 
left. 

8. Safety measures for the people working at the site shall be duly taken care of as per 
law. : 

9. The excavation work shall be done in day time only. 
10. Green belt shall be developed around the mining site and around the haul road to 

mitigate noise and air pollution . 
11. Precautionary measures during soil excavation for conservation and protection of rare 

Page +12: Noise leveF shall be maintained as per standards for both dgy and night. i 
13. The route map for soil transportation from excavation plots to works site should be 

- 

| 14. Vehicles hired for soil transportation should be in good condition and should have 

15. Approach road will be maintained periodically. 
16. Personnel exposure monitoring for respirable mineral dust shall be carried out for the 

workers and records maintained including health records of the workers. Awareness 
program for workers on impact of mining on their health and precautionary measures 

like use of proposal protective equipments etc. shall be carried out periodically. First 
aid facilities and adequate sanitary facility in the form of temporary toilets septic tank. 

17. Solid waste material vizgutkha rappers. Plastic bags, glasses etc. to be generated 

during project activity will be separately 'stored in bins and managed as per solid waste 
management rules. 

18. Project propénent should maintain daily register for information of 
ee (a) collection of 

soil clays(b) manpower& (c) transportation purpose, 
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10, Aanind “< NUN dixta , ie Stanee of 18 m from OT ANY OXoavation area ANY Civil structure has been kept from the periphery 

Vt, Nowe af Ty 
ma ‘ANApPO of winenaly, port Department ! WD shall be atrletly followed during transportation 

This clear i 
ranee dog ® not confirmS ownership of project proponent on, the proposed 

land, Tt onl Y stip Pulates environmental satoguardy regarding proposed excavation if the 
same is p 

shall be subject to permission from District Administration for proposed 
exeavation, Distr ve tt 

The project svenetinaiad 1 in accordance to prevalent mining rules, 

Feet ation ris permission shall automatically deem to be cancelled, Also, in 
event of any dispute on ownership or land use of the proposed site, this permission 

shall automatically deem to be cancelled, 
The DEIAA /MoBF reserve tho right to re 

satisfaction of DEIAA/MoEF, DEIAA 
condition stipulated are not implemented to the 
may impose additional environmental condition or modify the existing ones, ifnecessary, 
Necessary statutory clearance approvals should be obtained and submitted before start of 

any mining activity, 
The stipulated would be enforced among others under the provisions. of; Water 

(Prevention, and Contr} of Pollution) At, 1974 thes. Air (prevention and Control of 
Sats SOAR Su ee Pal ie ais ie Pollution) Act, 198] the Environment Qpratection) Act, 1986, the Public Liability (Insure) 

Act, 199] and GIA Notificution, 2006 including the amendments and rules made 

thereatter. | This is to request you to take further necessary action in the matter as per provision of 
0. §.0, 1533(8) dated 14.09.2006, as amended and Gazette 

Gazette NotificationN ) : 
Noufication No, SO, 141 (E) dated 15.01.2016. 

DEIAA, Saharanpur 
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Annexure - 8== adie arate 
ee Tears WSN aay ae a Ria uftecd aaa uftax, wear —247667 ERE 

E-mail: rorueppcb2013@gmail.com 

Taiyo / SROMOSO / Reale / FA-194 / 2025/5 46 feria: 12.06.2025 
Uulnd Sih / Whatsapp Message &Il 

aa 4, 

Aeled 
Huai omic fisae var of sa Hated snl ffafa Consolidated Consent and 

Authorization (CCA) &T WEY TET GWM GT HE | Taha F WAI-AA WK set & freer 
& oa 4 Prefered Garay aifed e—
1. ge nee Ware Ug ren daraa ear B srazaw agit Ta | 
2 gourd van H a So was Fi fon vam aon, ERE OT FAM TAI 
3, ge Rat Auge yore S wal og Satta ore wa HT atte Tal 
4. ge wed ote # ge ane Pada og arava cae wd efter after aT faaRT | 

ontar a 4 amd ope 8 fh gra oRlat Gary ora eorrol Ted Ve 
aa $ aaria ga arias at akg wet a oe ae) SHIA EA wT os FE 
vd GaAny eiatworte 7 ord GTA WK Belt Fo Aira fle Hen, gm_fatcrnel, dettc—weat, 
fort—eRer at 4 arated ERI ft Consolidated Consent and Authorization (CCA) Wap 
<i0—UKPCB/ROR/ Con/S-194/2024/295 fete 27.05.2024 I Revoke / Cancel FX a arf, 
raat HP Gaara tia xe Heel Tart HT VT | 

GIT ATTA SA Ae fe ge weet fo fir fa wens, wA-feataaen, devise, 
Rro-eRer 4 vataeita aat d aquest & wear H yee Fel odes HO-271 /2024 (MA 
No. 120/2024) eet wart FAM GaAs WI Ys BI Alo TAoutoclo 4 fraRnin = | 
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yy) y, 

7 BAY 

ae 

GTR eG Ste eiraqcesH 2U-0)-1025 5 Hy 

WEY oH WOW “enteay Ze eI 

pares 
1406-2025 Oo 
a 
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7}. SE Se: Se ee 

WSSTIN : OSAETPK4G96M4 ZL 

' Village Tikkola Kala, T. Roorkee, Distt. i ht em 
——

2aAZsS 
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Annexure - 10
REGIONAL OFFICE 

UTTARAEHeND 

uKPCe Roorkee, District Haridwar 
b2013@gmail.com E-mail: rorue 

Date: 20.062025 Letter Ref. No.: UKPCB/ROR/Con/S- 194/2025/6 ad. 
To, 

M/S Shiv Brick Supply 
Vill. - Tikola Kala 

Pargana Manglour, Tehsil Roorkee 
District Haridwar (Uttarakhand) 

Sub.: Revocation of Consolidated Consent to Operat 
to as the CCA (Consolidated Consent & authorizat 
“Water (Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air 
(Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule-6(2)” of the 

ransboundary Movement) Rules, 2016”
“Hazardous and Other Wastes (Management and T 

as applicable (to be referred hereinafter as notified under “Environment (Protection) Act, 1986”
Water Act, Air Act and Hazardous & Other Wastes Rules, respectively) reg. 

CCA (Renewal) 

Kindly refer to the Consolidated Consent & Authorization (CCA) renewal order issued to M/S Shiv 
il Roorkee, District Haridwar ( hereinafter Brick Supply, Vill. Tikola Kala, Pargana Manglour, Tehs 

referred as “Brick Kiln” by this office vide letter ref. no. UKPCB/ROR/Con/S-194/2024/295 dated 
27.05.2024. In continuation of above, following information was sought from the Occupier of the 
Brick Kiln vide this office letter ref. no. UKPCB/ROR/Con-S-194/2025/576 dated 12.06.2025: 

e and Authorisation hereinafter referred 
ion) (Renewal) under Section-25 of the 

aridwar for operation of brick kiln. 1. Permission from the Zila Panchayat, H 
fficer, Haridwar regarding distance from brick kiln to 

2. Certificate of District Horticulture O 
orchard. 3. Permission of uses of ground water for brick making from the Central Ground Water Authority 

(CGWA). ent of greenbelt in the premise of brick kiln. 4. Arrangement for dust control and developm 

reply vide letter dated 13.06.2025 and informed that 
eration of brick kiln is not being done. The occupier The Occupier of Brick Kiln has submitted his 

e letter dated 12.06.2025. said brick kiln has been closed and presently op 
rmation sought by this office vid of Brick Kiln has not submitted the info 

owers conferred under section 27 of the Water 

Air (Prevention and Control of 
er Wastes (Management and 

r “Environment (Protection) Act, 1986”as 
order issued to the brick kiln 

dated 27.05.2024 is hereby 

d in exercise of p 

(Preventio 
Pollution) Act, 1981 and rule 6 
Transboundary Movement) Rules, 2016” notified unde 
applicable, the Consolidated Consent & authorization (CCA) renewal 
by this office vide letter ref. no. UKPCB/ROR/Con/S-194/2024/295 
revoked. 

The occupier of the brick Kiln 
Consolidated Consent & authoriza 

is hereby directed not to operate said brick kiln without prior 
tion (CCA) of the State Pollution Control Board. 

(Dr. Rajendra Singh) 
Regional Officer 

Copy to: Member Secretary, Uttarakhand Pollution Control Board, Dehradun for kind information 

S/ \ 
Ge 

¢ 
VA 

v 

s "4 
; 
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Annexure - 11

Lifestyle FE 4 oe 2 FOr 56 Environment Gaura Devi Paryavaran Bhawan”

4 e 

46B, IT Park, Sahastradhara Road, Dehra Dun 
E-mail : msukpecb@yahoo.com, Phone No.-0135-2607997 

UKPCB/HO/C&M-2 /2024/ $13 Date: [2: 12.2024 

To Speed Post 
M/s Shiv Brick Supply 
Vill-Tikola Kalan Post-Gu ; -Gurukul Nar. Distt-Haridwar _ esa 

Directi : . tons under Section 31(A) of Air (Prevention and Control of Pollution) Act- 1981 
WHEREA , 

eee act IS act every air polluting industry/unit/ operation/processes is required to obtain consent to 
consent to operate from the State Pollution Control Board; and 

WHERE : ; . _ 

tans ee ee ement for any industry plant, operation or process, or any treatment and disposal system or any 
10n or addition thereto, which is likely to generate emission, to obtain prior consent of the Board; and 

CB shall take steps for assessment of compensation in accordance with law within further two months” on dated 
12.01.2023; and 

WHEREAS, in compliance of above order(s) of the Hon’ble NGT and Hon’ble High Court of Uttarakhand, the 
Regional Officer, Roorkee of this Board has assessed the past violation of the Unit and calculated the environmental 
compensation as per procedure adopted by the Board, as the Unit has not taken consent of the Board and started its 
operation illegally. 

WHEREAS, in view of above a show cause notice for imposition of environmental compensation was issued to 
the Unit under Section 31(A) of Air (Prevention and Control of Pollution) Act, 1981 vide this office letter no. 
UKPCB/HO/C&M-2/2023/81 dated 18.09.2023; and 

WHEREAS, an environmental compensation of €10,43,250/- was imposed against the Unit vide this office letter 
no. UKPCB/HO/C&M-2/2024/139 dated 14.06.2024 and directed to submit the environmental compensation within 
15 days of receipt of the letter; and 
WHREAS, reminder was also issued to the Unit vide this office letter no. UKPCB/HO/C&M-2/2024/523 dated 
15.07.2024 to deposit environmental compensation amount within 15 days to this office. However, requisite 
environmental compensation amount has not been deposited so far and closure notice was issued to the Unit vide 
this office letter no. UKPCB/HO/C&M-2/2024/315 dated 03.08.2024; and 

WHEREAS, Hon’ble High Court of Uttarakhand in the matter of WPMB No. 383/2022, M/s Doab Bhatta 
Company Vs State of Uttarkahand & Ors, Hon’ble High Court was placed to direct .... “In the meantime, the 
respondents will apply their mind to the facts of above said cases, and then they can proceed with the recovery 
keeping in view the above three facts in accordance with law.”

Now where, for in compliance of above direction of Hon’ble High Court, environmental compensation of 
your Unit was reassessed, the Unit accordingly deposit ~10,43,250/- as Environment Compensation in favour 
of Uttarakhand Pollution Control Board payable at Dehradun. The reply shall be submitted within 30 days of 

issuing this notice. 

(Dr. Parag Madhukar Dhakate) 
Member Secretary 

Dated : as above Letter no :- UKPCB/HO/ C&M-2/2024/ 

Copy to :- 
1. Regional Officer, UKPCB, Regional Office, Roorkee for information and strict compliance of above 

direction. 

2. Account section, UKPCB, Head office, Dehradun for kind information please. 
Guard File. Uo 

Member Secretary 

aS ASS SN SS A SBA LS LDL HIB BAM Te EC is Rea REE SEN 

Clean Environment and Healthy Life Style 
wes Tafa 7 wer oftas vehi 
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U.O.No.2 42 /XXXVI-A-3/Law Sec./2025-15(20)2025-Environment 

BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION No. 271 OF 2024 

Sushil Tyagi Appellant(s) 

Versus 

State Of Uttarakhand Respondent(s) 

VAKALATNAMA 

I/We State of Uttarakhand, the Appellant(s)/Petitioners(s)/Respondent(s)/ 
intervener(s) of the above Appeal/Petition/ Reference do hereby appoint and retain Sri 
Dhruv Tamta, Advocate of the Supreme Court to act and appear for me/us in the above 
matter and to conduct or defend the same and to appear in all proceedings that may be taken 
in respect of any application connected with the same or any decree or order passed therein, 
including proceedings in taxation and application for Review, to file and obtain return of 
documents, to deposit and receive money on my/our behalf in said matter and to represent 
me/us and to take all necessary steps in the above matter. I/We agree, to ratify all acts done 
by the aforesaid Advocate in pursuance of the authority. 

Dated this the.» «day of June, 2025. 

2: as 
Panel Advocate, a | (FREE 

331, M.C Shetalwad Block, (R. jani S) Sh > Bd ee EX 

Mo.-9899989917 | APPELLANTS/PEdld }ONERS/RESPONRENTS 
E-ID-tamtaadvocate@outlook.com 

MEMO OF APPEARANCE 
To, 

The Registrar, 
National Green Tribunal, 
New Delhi. 

Sir, 
Please enter my appearance in the above mentioned case on behalf of the 

Petitioner(s)/Respondent(s). 
Yours faithfully, 

~— ~~ 
eh (Dhruv Tamta) 

NOT OF DELHI COURT FEE Advocate for the 

AOR Code 3031 

"New Delhi- 110001 Ph.- 7003 7 
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